B : IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.,‘ S
| | JAIPUR BENCH -

Jaipur, this the Io?hsday of Augus‘t,"2010' |
ORIGINAL APPLICATION NO. 381/2009 -

CORAM

' HON’BLE MR. M L CHAUHAN JUDICIAL MEMBER

Dr. Geeta Rani Panda daughter of Shri D.N.. Ray wife of Shri D. Panda
aged about 35 years, resident of RE/V/10, Railway Officers Colony,

~ Kota. Presently posted as Contract Medical Practitioner. (CMP), Rallway -

Hospltal West Central Rallway, Kota : I

e A'pplicant

~ (By Advocate Mr. Rajvir Sharma)

VERSUS

1. Union of India through its General. Ma-nage'r,, West Central

~Railway, Jabalpur (M.P.): oo ' ] '
2. Divisional Railway Manager, West Central Railway, Kota.
[E— Respondents
'(-By'Advocate . 'Mr. V.S'.»v_‘ Gurjar) :

 ORDER (ORAL) -
The grlevance of the applicant in th|s OA is regardlng deductlon'

of House Rent AIIowance from her monthly fees/salary as accordlng to

‘- the respondents she is sharlng accommodatlon WIth her husband, who

is a regular Rallway servant and ‘has been allotted raIIway'

N accommodatlon The basis for deductlng House - Rent AIIowance is on'

the basis of the RaIIway Board Circular No 96(E)GR)II/9/16 dated

24, 08 2005 (Annexure R/2) WhICh stlpulated that remuneratlon )

payable to the medlcal practltloner who are engaged on contract :

baSIS aIso mcludes the amount of House Rent AIIowance at the rate

| mentloned in that cnrcular The valldlty of CIrcuIar dated 24.08. 2005 o

'(Annexur-e R/2) has not been challengedoln this OA.



2. *Learned counsel for the a"pplicant sdbmits that in view of the
specific stand taken by the respondents on the‘ basis cf the aifc.)resaid |
circular dated 24.08.2005, the applicant may be permltted to WIthdraw
this OA with llberty reserved to. h|m flle substantlve OA thereby
chaIIengmg the valldlty of the Rallway Board Circular dated 24.08.2005

on alI perm|SS|bIe grounds.

3. In v'rew of what has been stated above, the applicant - is
permitted to 'withdraw,this OA with liberty reserved to hirh in 'the _
aforesaid terms. The O_A shall stands dispo'sed of accordihgly. Learned >
counsel for the apblicant further submits_ that‘ the applicant may also

be permitted to file representation thereby highlighting her grievahces

regarding deduction of House Rent Allowance.

4. I have given due considera’t'i'on to the submission made by the

| learned counsel for the applicant and I am of the view that-in case the

W‘J/«)’w/

applicant’teserved the remedy of representatlon I see no reasons why
“the approprlate authorlty shall not conS|der the representatlon of the

- applicant sympathetlcally and in accordance W|th law.

-

5. With these observations, the OA is disposed of accordingly. |

\M.
(M.L. CHAUHAN)

MEMBER (J)
AHQ





